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GOVERNMENT OF KERALA
Abstract

Environment Department - Establishment - Constitution of State Level Environment Impact
Assessment Authority (SEIAA) Kerala and State Expert Appraisal Committee, Kerala (SEAC].
Kerala)- Government of India Notification -Republished.

ENVIRONMENT (A) DEPARTMENT

G.O. (Ms) No. 08/11/Envt. Dated, Thiruvananthapuram, 19.12.2011

Read: Notification No.5.0.2484(E) dated 03.11.2011 of Ministry of Environment and Forests,
Government of India, published as Gazette, Extra Ordinary No0.2074 on 03.11.2011

The following Notification of the Ministry of Environment & Forests,
Government of India is republished for general information.

(By Order of the Governor)

: ’ ' G.RAJEEV
AdditHonal Secretary to Government

To
The Superintendent of Government Presses, Thiruvananthapuram (With copv of

Notification to be published as Gazette Extra Ordinary. 200 copies may be
- furnished to Government in Environment (A) Department)
./ The Director, Directorate of Environment & Climate Change, Thiruvananthapuram
(Copies on Notification may be suppiied to all the members on receipt of the Gazetle
extraordinary)
Stock file/ Office copy

Forwarded/ By Ordler
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/ Hew Delhi, the 3,4 Novembeh 2011 > et 4

| S T '4‘7"""
4 5.0, UBA(E).—1n exercise of the power coaferred by sub-secion () ol Secuon Jof the Laviconment (Protection) ‘
: i, 1026 (29 0f 1986) and i pucsuance of e Govementof Indiain ¢ Vst of Enviroained! i Vorests,poulicat s |

-w;NoUﬁc-‘ntinn),L‘\: Centd Govemnat Lo

pumber SO 1 §33(E), dated the {4th Seprembe 2006 (rercirafics relcmedioas e wid Cue
hereby constitutes e State 2 Level Euvironment lmpact Asseesment Authonty (SEIAN) .erald (hcx:ina('.cr refered 1023 the -
Autbonty, Kerala) comprising of the tuee members, narncly, Chairmad, pembear o

4 Member Serery pzundef i — ¢

1. Dr. A.E. Muthunsya el —Clainnun '
Dcvdhan.A-33. pandits Colony .
Kaudirs, : .
ﬂnimvannmhnpurum-é‘)iOO} .
Keralo . !
2 Dr.K.D.Joy —Membef ‘
Kalupurackal House
Ericadu,}’ulhupally p.0.
Koupyam-GBGO 11 \
Kcrald .
3. Secretary i _-Member Secrctary
; Depastacnt of Environmcnl \
Government of Kerala \

2 The Choirman and Mcmbers ofthe Authority shall

qotification in the Official Gazette. \
3. Tue Authonty. Kcrala shall exerciso such POFEr snd follow sucht procedures B8 enumerated in the snid Gazette \
i

notification qumber S.0. 1533(E), dated the 14:h Scptember, 2006.
4, The Authority. Yeraln shall basc ity decision 00 the rcconwcudution of the Sttc Level Expent Appmisa\ \
(SEAC) constituted for the Slate of Kerala in \its order.
5, The Stote Govemment of Kerula ¢hall notify the agency 1088t 25 Secrewanial forthe Authonty and chall provice
odation. yrangporation and such other fucilitics in respect of 2ll 15
e/Dearncss Allowanes 10 the Chairma? and Member of the Authority \
\

have stean of durec ycars (rorm the dets ofpubl-caxion'o(mis \ \

Commiice

¢ll fnuncic! and togistc suppoft includipg pccon®
atatutory functions. Sitting fees, Travelling Allowatle
chall be paid bY the State Govenun=ot of Kerals 28 peF Suate rules.

nority. Kerol2, the Central Gavernment it consultation witly the Stete G

6, o ssist the ALY
hereby constituics {he State Expzrt Appraieal Commiltedy Keraia (hereinofier rcferred 10 08 9=

compriscof the following M cmbeTE, namely i—
L De NG K. P
PIRA-lO-ﬁ.‘Sw:L"_v.m'\',
- P, ). Antony Road. palarivationt,
rC. k’.o:hi-(:S’_OZS.‘:’.a:lJ

’ _ .Chainmon
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De 1' S Hanbunas

Seiephat 12 and 14ead

Centrol Water Analyuis [aboraiony
Centre for Wuter Repources Development
and Management (CWRDM)
Korhikodz-613571,

K.crala

Dr. C,N. Mohanan

Seientist and 11end
Environmental Selenced Divigion
Center for Earth Soience Studies
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'n vandum-62503Y,

Kerula

Or, Hon Krishnon K

Seientist'CH

nviroamental BiologY Laboratory
Departinent of Molceular Microbiologys
Rayiv Gandbi Centre for Biotechnology.
l‘oojappum,'ﬂxycuud. P.0.
'l'l\uu'-'muxdmpuram-69 5014,

Kenla

Dr.1. ). Joseph

Scientist ‘1 and Head .

Water Management (Agriculwxc) Division.
Cenlre for Water Resourced Development
and Muuagement
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Rerzhh - ‘ .

Shyri Jolhn Mathai

Sc:cnmt‘l’-' :

Centre for Carth Science Studics
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Kerela

Dr Oommen V. Qvmumen

CSIR Emeritud Seientist

Depanment of Zoology end Centrs for Diotaformatics
Umversity of Keralo,
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Kereln

Dr, ¥haleel Cliovva
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G Syed College
]'uhr.‘.v-.'.mh}(ﬂo 142,
Keralo -

Shri Eopen Varughese
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7.The Chairman and
on in the Official Gazet(e.

' (his noaficath . '
8 The SEAC, Kerala shall exercise such powersand follow such proce

De. V. Anitha

Scicatist 'E’

Departruent of Forest Econonucs
Forestry and Human Dimucnsions
Programme Division

Kerala Pocest Research Istitute,
Peocli, Thrissur-680633,

Kerala

Dr, George Chackacherry

FInt 9E,

Beacon Green Leaves Aparineats
Kanjirampara PO.,
Thinwvananthapuram 695030,
Kerla '

Dr. B A Jayson

Scicatist ‘F* and Nodal Officer (FRIU)
wildlife Biology

Kerala Forest Rescaych [ustitule
Pecchi, RO, Trichur-6R0653,

Kerala :

De. Kudan Sajan .
Karyakulam House, Vather Nagar,
Chang‘«"fpuzlu\Nag:u PO,

© Kochi-682003,

Keeala . '

Dircctor )
Depariment of Baviranment and Climate
Change

Governnent of Kerala.

pumberS.0 1533(E), dated the 14th Septembxt, 2006.

9 Tle SEAC, Kerala shall fonction ot the pri
reach a conscrisus in cach casc, and if conscisus Cnno

ncipte of collegtive tesponst
L be reached, the opinion O

' ;-—Mcmbcr

—Mcmber

—Merber

—Meimber

—Secretary

_—_-_'___,—-——-—‘-‘

Methbers of the SEAC, Keralit shall have atenn of three years front the date of publicauon of
dures s coumerated in the Gazette notification

biliy. The € hairman shell endeavoriv
£ the majority shal prevail.

10 The State Government of Kerala shatl polify an pgeney (0 act as Scerctariat for the Authority and the SEAC.
All provideall financiatand 1o pastic support including acconunodation, {ranspertation and such other facilities
i respest of alt its statutery (unction. ' :

. Keralaand sl

11, Sitling fec. Travelling Allowance and Dearness Alle

racraks and dic Chairnin and Members of SEAC, Kend

P
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GOVERNMENT Qi-‘ RERALA
Abstraci

. RS
.

Envhomnent Depariment — State Environmental Yim mct Assessment Authority —

Functions streamlined - Administrator appomted Orders issued.

ENVIRONMENT (&) DEPARTMENT
G.0. (Ms.) No.07/2015/Envt. Dated, Thiruvananthapuram, 21.05.2015

Read: (1) G.0.(Ms.)No.08/2011/Envt dated 19.12.2011, republishing
Notification N0.S.0.2484(E) dated 3.11.2011 issued by Ministiy of
Environment & Forest, Government of India.

(2) G.0.(Ms.)N0.02/2012/Envt dated 11.01.2012.

(3) G.O.(Rt)N0.91/2014/Envi dated 29.05.2014.

(4) G.O.(Rt)Ne.132/2014/Envi dated 18.7.2014. :

*(5) Notification No. 5.0. 864(E) dated 19.03.2015 issued by Minisitv of
Environment & Forest, Government ¢f india

As per thé ‘Government Order read as 17 paper a bbve State Environmenisl
Impact . Assessment Authority (SEIAA) Ker dhz and State, Expert Appraisai
Committee (SEAC) were, consmuLed As per \_O\PLD_:I]EWL Order read as 2 paper
above the’ functicnal al patterns of 'SEIAA and 'STAC were designated. x’monc the
decisions. wh_ch resulted this Government Order it was stated that the Directo
» of* I“nvuonmeut & Flmule Ch(_nfre will arr?rlge for Lhe accommeodation and other
]oglsnc suppon FCf the nuncnous of. S“FA[ 1l QFAC

13y

é.',BLL Government is aware of ¢ that SEIAA is cos_cei ied
an mcepe“ldent statutery autl or"y to congider and dispose applications refzied
Fc\nronmema! Ck_arauce in --specz ot V'l’GjCCL: and proposals in the State as

[
(g
S
-
o)
-
=
[N
2
—
o
/*
(.4
s
P

maeocvde lt m,u_r e ofus stat ufow functions and for énsuring timely decisions and
o/oxdmg complaints Government uuvde xI‘ principle to make SEIAA and SEAC as
seperate in dependmt tan.torj entity with full f

EP
::ﬁ
5
(@]
1.
(@]

S B
2,
=
D

D
(=W
Q
=

3. A;s per GoVern_i‘_q'eht Qrder read as paper 3" above Shri. G. Rajeev,
Cpecial Secretary to Government, Envircnment Department had bees i
Expert Consultant for Kerala State Biodiversity Board on re-employrent basis anc
vide the Government Order read as 4" paper above he has 1‘:.&1- given addidonal

charge of the Adm ninisivator, SEIAA, and his term of appeintment expires on
31.05.2015

D
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4 Now Goyernment ovdey diai Shid, (G, Hajeev, .,pcud secreiary o
(:mn ment  (Retired),  vesiding — at Raripathain, Mythri-53 Chengalloor,
Panjappura (MO), Thiviwvananthapneam- 12, will he appointed 4s * Administrator,
SEIAA on re-employment bagis for a pmjml from 01.06,2015 1o 18.03.2018, ihe
day on which the tenure of the STIAA reconstituted vide Wotification read as 5 5"
paper above, His appointment is undu Rule 100 of KSR Part 111

5. 'The Administrator, SEIAA WJJI lmvc full functional freedom on entire
administration of SEIAA except the financial control. The financial control wil be
vested with the Member Secretary, SEIAA.

6. The expenditure for the re-employment of Shn G. Rajeev will be met
from the Head of Account “BABH 04 104- -90- annonmem ImpacL A_ssessmem

fBj Ordel of the Governor)

: P. MARA PANDIYAN
Pimapal bec1emry {0 Govetmncrn
To -
Shyi. G, Ra}ecv Ilanpatham l\/[ythnvs;), Cheng'\lloor Poolappula P, O
‘Thinivananthapuram- 12
\lno ]\rlcmbm chetmy Stal° Envnonmemal Impact As"essmem Authomy( EIAL).
IlmuvandnLlnpm(un R s
“The Djr ector, ‘Directoraté: of Tnvnonment & Chmate Chang,c Tlnruv(ma'i thapuran:
The Punupdl Auf)umam Gcnual (/'8 ALd]t) Ker c.la Tlumvanamhapwam '
“Tinance’ D(‘p’ntment Dt L g, ek gB e
I‘h(. Sub heasuxy O“]LCI Secretunat Sub Treasuw y 'Flm uvapanthapum
The'l V]embu Secretary, Kela]a ondlvelsny Boald Th : 1apuram
The Ditector, l’ubhc Relatlons Deoa_iment Thll’LV'}Dc‘.nLha dram.:
Slocl\ hle/ Ofﬁce (_O]JY ' e :

, Qn_ﬁ‘féirded/:B'-} Order .

' we L T S Qecuon Ofﬁce1 ,
Con to: : i e el :
1. P8 to Hon' ble blues l\f_uﬂstel :
PS te Hon' ble l\flmoLel (Foxest & Envnonme-n\

Chto duuoml Secrclar y(annox ”‘TCDt\

;:~ o

.:..:
'

w
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‘in'thisregard. Regularization of Contract staff will not be allowed.

L L4

GOVERNMENT OF KERALA
Abstract

Environment Department - Functional Aut'onomy: to Staté Environment Impact
Assessment Authority (SEIAA) - Secretarial arrangement. and. Institutional facilities
sanctioned. - Orders issued. '+ =~ - R i . :

. ENVIRONMENT (A] DEPARTMENT .
G.O. (Ms.) No.15/2015/Envt. Dated, Thiruvananthapuram, 28.11.2015

2) G.0.(RON0.11/2012/Envt dated 19.7.2012,
3)G.0.(P) N0.02/2015/Enin 27.3.2015, . .
+4) G.0.(Ms.) No.07/2015/Envt dated 21.5.2015

S) G.O. (Rt)N0.92/2015/Envt 6.7.2015

Read: 1) G.0.(Ms.) No.02/2012/Envt dated 11.1.2012.

- As per the Government Order referred as'1* paper above State Environment

Impact *Assessment Authority (SEIAA). ‘Kerala. a d “the " State Expert . Appraisal

- Committee (SEAC) Kerala was corstituted, When the State Environment Impact

Assessment Authority (SEIAA) Kerala was constituted by Ministry of Environment &
Forest in the first instance. in 2011, as ‘an interim measure the Directorate *of
Environment & Climate Cha'ng_g_ had been designat_ed as its Secretariat, Gevernment

have as per the Government Order 4 cited resolved to give functional freedom to
State Environment Impact Assessment Authority  (SEIAA) as it s envisaged ' an

‘Autonomous statiitory Authority without supervisory. or legal _control. of the State
- Gévernme

Government. Now that the SEIAA with the SEAC for appraisal.of the applications 1o
SEIAA s fully functional, and pursuant o the Governmen: Order tourth cited, for
coping. with the increased workioad and adhering to the statutory time lines,

- Government are’ pleaséd to siibstitite - the temporary administrative  arrangement

i, Appointment :

Authority shal! be empowered 1 engage persons on contract appointment for a
period not exceeding one year at a time against staff pattern approved by Government.
Such contract appointments will be subject to condition that the contract staff wiil be
terminated after the contract period and the daily waged staff after a period of 179
days and the same will be stated in'the order issued: and also subject to relevant rules

2. 'Transportation : RO ;

- As per Government Order read as, 2™ paper above Government sanctioned two
vehicles to the Directorate of Environment & Climate Change. Out of the two vehicles
one will be sanctioned exclusively for the use of SEJAA,

(contd....... 2..)
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3. -Purchage Powers ;

The Member Se'(i:'-etéxy,- SEIAA wili e accorded with powers to purchase office

equipments including. firniture, . compulers and other. peripherals by observing
store purchase procedure and other tules in forcct ip *

4. Establishment : .
The SEIAA wil] have powers to'incur expenditure on the entire establishment of
including Temuneration to staff, T.A, remuncration to standing counsels, rent, charges,
| j ral rules and

5. Receipt of Processing Fee ; -

: SEIAA will be. authorised to recejve the. Processing fee for environmenta]
cléarance by Way of Demand Draft gjq credit it to concerned receipt head in
Government Treasury. U T o

6. Continuance of existing Project personnel; - 7

The existing Project Persbﬁnei will be continued as PEr terms given belloyy :

(a) One Office Assistant on dai_ly wa:'grss’é}ja' hei/sh',ej vn’]lﬁv‘be givén Rs.400/-
(b) One Office Assistant cn daily wages and he/she will be givep Rs.300/-
- () One Security personnel on daily- wages and he,
(d) Four Project As'si‘s’iant‘s‘on"monphl}r rémuneration of Rs.20,000/- for each
personnel, - - : | A T e ; '

per day.
per day.
she will he uiven R5.400/- per

The continuance of Project personne] is subject to general rules and procedures
in this regard, . & . \Shiee ,

7. . Additional manpower for SEAC/SEIAA : -

The follow_ing,additional manpower is sanctioned :

(@) Two Project Assistants on monthly remuneration of Rs.20,000/- each wi]]
be engaged for SEAC, SR B TR AR A L

(b) Two Dara Entry Operators on monthly femuneration of Rs.10,000/- each
will be engaged for SEIAA/SEAC, , e )
The Secretary, SEAC wil] avail the services of the staff of the Directorate of ECG for the
scientific appraisal works of SEAC if and when necessary,

(contd.....3...)
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4. Engaging aw Accountant on Contract @

. Aretired and well experigneed Accountant will be appainted on contract for n
remuneration of Rs.25,000/+ per month,

“

9. Office Building and Furniture 3

SEIAA will be allowed to oceupy 8 rented building with & mintmum area of
4,000 sq.f. and to procure (urniture subject to rent certificate fram PWD.

10. ‘rransferring Dank Account

The bank account maintained in State Nank of Travancore (Account No.
67175853565) operated by the Finance Officer of the Directorate of Environment and
Climate Change will be transferred to Member Secretary, SEIAA. '

2. The above orders are issued as patt of the secretatial arrangements required
to be facilitated by State Government as per Notification No. 5.0.2484(L) dated
03.11.2011 of the Ministry of Environment and Forests and for providing functional
autonomy for SEIAA. -

!

(By Order of the Governor)

P, MARA PANDIYAN
Additional Chiel Secretary to Government

To
The Chairman, SETAA, Thiruvananthapuram
The Director, Ditectorate of Environment and Climate Change, Thiruvanthapuram.
The Finance (Expenditure A) Department
(vide U.0.No.66344(E99624)/Exp. A3/15/fin. Dated 07.11.2015)
The State Bank of Travancore, Pettah, Branch,'l‘hiruvnnamhnpumm
The Principal Accountant General (A&E/Audit) Kerala, Thiruvananthapuram

Stock file/ Office copy :
' Farwarded/ by Order

i Ped

Section Officer
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Abstract
Environment Department- Delegation of power to issue proceedings on behalf of
the Member Secretary, State Environment Impact Assessment Authority to the
Administrator, State Environment Impact Assessment Authority- Orders issued.

ENVIRONMENT (A) DEPARTMENT

G.0.(Rt)N0.29/2019/Envt Dated, Thiruvananthapuram, 12/04/2019
Read: G.O.(Ms)No. 7/15/Envt dated 21-05-2015.

In addition to the powers delegated to the Administrator, State
Environment Impact Assessment Authority as per the Government Order read
above, Government hereby order that the power to issue proceedings on behalf of
the Member Secretary, State Environment Impact Assessment Authority is also
delegated to the Administrator, State Environment Impact Assessment Authority.

2) This order will have effect from the implementation of approved minutes
of State Environment Impact Assessment Authority dated 01-03-2019, unuil
further orders. .

(By order of the Governor)
VALSA.V
Additional Secretary to Government

To

The Chairman, State Environment Impact Assessment Authority,
Thiruvananthapuram.

The Member Secretary, State Environment Impact Assessment Authority.
Thiruvananthapuram.

The Director, Directorate of Environment & Climate Change, Thiruvananthapuram.

The Administrator, State Environment Impact Assessment Authority,

" Thiruvananthapuram.

The Principal Accountant General (Audit/A&E) Kerala,Thiruvananthapuram

The Director, Information & public Relations (Web & New Media)Department
(for uploading in the Government website)

Stock file/ Office copy.

Forwarded/By order

f\)\//
_Séction Officer
v
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No. 1A3-19/95/2021-1A-11I
Government of India
Ministry of Environment, Forest & Climate Change
(IA. 11l Division)

Indira Paryavaran Bhawan

Aliganj, Jor Bagh Road

New Delhi-110 003

e-mail: sharath.kr@gov.in

Dated: 06" October, 2021

OFFICE MEMORANDUM

Sub: Granting of Environment Clearance (EC) with EC identification number for Category A
and B project proposals—reg.

Ministry in August 2018 launched PARIVESH (Pro-Active Responsive facilitation by Interactive
and Virtuous Environmental Single-window Hub), a single window portal for the Environmental, Forests,
Wildlife and Coastal Regulation Zone (CRZ) Clearances. The main objective of the PARIVESH was to
enhance the efficiency, transparency, and accountability in Environmental, Forest, Wildlife and CRZ
clearance processes.

2. With a view to bring efficiencies and transparency in the issuance of ECs and to encourage
issuance of ECs in online mode, a new feature has been added on PARIVESH portal that generates
16 digit EC identification number alongwith e-sign and other required credentials.

3. All the Member Secretaries in the Ministry and State Environment Impact Assessment Authority
(SEIAA) are therefore directed to issue system generated EC letter. Aforesaid functionality in the
PARIVESH shall be made mandatory w.e.f 10.10.2021 at Central level and 20.10.2021 at SEIAAs.
Thereafter, any new EC issued on or after aforesaid dates without EC identification number & e-sign
shall be treated as invalid.

4. Detailed User Manual delineating steps for generation of the EC letter is annexed for
information. Further, Project Proponents are advised to meticulously fill required credentials in the Form
2 for generation of EC letter, to avoid undue delay in granting EC.

5. This issues with the approval of the Competent Authority.
AN s

(Sharath Kumar Pallerla)
Scientist 'F'/Director

To,

1. The Chairman, Central Pollution Control Board

2. All ADGs of Integrated Regional Office; MOEF&CC

3. All Chairman and Member Secretaries of SEIAA/SEAC;
4. Sr. Technical Director, NIC, MOEF&CC

5. Guard file

Copy for information:

1. PPS to Secretary, EF&CC/PSO to AS(RA)/Sr. PPS to JS(SKB),
2. All Member Secretaries, IA division
3. Addl. Director, IA-Monitoring
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[

3 SR Government of India
= W \;‘3\1«5\“-‘ Ministry of Environment, Forest and Climate Change
W oE pé-‘-ki: (Issued by the State Environment Impact Assessment
= S P Authority(SEIAA), Kerala)
2 X
;\‘ - To,
z “ The Applicant
| e LATERITE BUILDING STONE OF ALIN
— Neyyathur House, Punnathala P.O, Kurumbathur, Malappuram, Kerala. -
l 8708852
|
|
E . Subject: Grant of Environmental Clearance (EC) to the proposed Project Activity
‘ \x\) under the provision of EIA Noltification 2006-regarding
| BN
i &{ - Sir Madam,
, \\ﬁ o This is in reference o your application for Environmental Clearance (EC)
| N i respect of project submilled to the SEIAA vide proposal number
[ S SIA KLMIN148469/2020 dated 13 Jun 2020, The particulars of the environmental
i ~ 9 clearance grantad to the project are as below.
N IS
| O —
l S $ 1. EC ldentification No. EC22B001KL152808
: R‘Z‘ 3 2,  File No. 1710/EC6/2020/SEIAA
U.) B ‘S‘ 3.  Project Type New
T W0 4. Category B2
I o R . . - \
w o 5. Project/Activity including 1(a) Mining of minerals
> v Schedule No.
t={ L 6. Name of Project Laterite Building Stone of Ali N
m 7. Name of Company/Organization  LATERITE BUILDING STONE OF ALIN
< 8. Location of Project Kerala
(n 9. TOR Date N/A

The project details along with terms and conditions are appended herewith from page
no 2 onwards.

(Pro-Active znd Responsiv
and Virtuous Environm

Note: A valid environmental clearance shall be one that has EC identification
number & E-Sign generated from PARIVESH.Please quote identification
number in all future correspondence.

This is a computer generated cover page.
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